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THE ANDHRA PRADESH (REGULATION OF WHOLESALE
TRADE AND DISTRIBUTION AND RETAIL TRADE IN
INDIAN LIQUOR, FOREIGN LIQUOR WINE AND BEER)
. ACT, 1993.

ACT No. 15 OF 1993
[ 4¢h Sepr. 1993.]

An Act to provide for the taking over of the Whelesale Trade and
Distribution in Indian Liguor, Forcign Ligquor, Wine and Beer and

to Regulate the Retail Trade thereof as a prelude to tofally prohibit
the consumntion of Iatoxicating liquers.

Whereas the Government have taken notice of the evils of consump-
tion of intoxicating liqucrs and have been thinking of prohibiting the

consumption of intoxicating liguors in pursuance of Article 47 of the
Constitution of India

And whereus tie Government have accordingly imposed bav on

the sale of arrack in retail in Neflore District for the Excise year 1992-
1993 ;

And whereas the Government have decided not to lease cut  the
reight to sefl arrack in retail in any part of the State with effect fiom the
ppainted dite with 2 view to totally ban the Consumpiion of arrack;

And whereas the Government have been thinking of taking over the
wholesale trade and distribution in Indian Liquor, Foreign Liquor
Wine and Beer jrom the private sector in order to have an effective
zontro} over the wholesale ™ supply and distribution in Iadian liquor
Foreign liquor, Wine and Beer 1o facilitate the cventual prohibition
of consumption of intoxicating liquors of any kind ;

*Received the assent of the President on  4tl:-Sep. 1993. For Statement of
QObjects and Reasons Please Sec the Adudhra Pradesh Gazette, Pari-1V-A, Extra-
ordinary dated-the S$th Awvg. 1993 g1 Page Nos. 10 and 11.
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And wheveas the Government have also been thinking of termi-
nating all the existin: licenc:s to sell Indian liquor, Forzign liquor,
Wine al'ld Beer in retail and lease the right to sell Indian liquor by way
of auction in order to fucilitare easy imposition of tolal prohibition;

And whereas the Government have carefully considercd the whole
mattm: and have taken a policy decision that in public interest the
cxclu.swc privilege of supplying in  wholesale the Indian liquor,
Fowcign liquor, Wine  and Beer in the whole of the State of Andhra
P]:ad-esh shall be vested in the Andhra Pradesh Beyerages Corporation,
Limited, a Corporation wholly owned and controlled by the Govern-

ment, and that theright to sell the sane in retail shall be auctioned by

the State in plice of the present practice of granting licences;

And whereas the licences already granted in respect of privilage of
SUpplying in wholesale and retail Indian liquor, Foreiga liguor, Wine

154 Becr under the existing rules will expire on the 30th September,
-1797; i

nAi}d whereas the Government have decided to terminate all exist-
.8 licences for wholesale trade and distribution of Indian liquor,
Joreign liquor, Wine and Beer and also -the ficences for sclling the
2 in retail with eﬂ'ec.t fr(?m the appointed date in order to achieve
the »‘-fO!‘C mentioned Objct:‘.t in public interest as a prelude  to.totally
prohlb"‘ﬂg the consumption thercof in course of time:

pe it enacted by the Legislitive Assembly of the Statc of Andhra
pradesh 1 the Forty-fourth Year of the Republic of India as follows:-

1. Short title, extent and commencement~(1) This Act may be called
the Andhra Pradesh (Regulation of Wholesale Trade and Disteibution
and Retail Trade in Indian Liguor, Foreign Liquor, Wine and Beén)
Act, 1993

(2) 1t extends to the whole of the State of Andhra Pradesh.

(3) It shall come into force on such da‘e as the Government may,-
by notification, appoint and they may appoint different dates fordiffie
rent areas and for different provisions.
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2, Definitions.~In this Act unless the context otherwise requires.-

"

(1} “apprinted ditz
(3) of Ssction 1;

means th: datz appointed under sub-section

{2) ‘Commissioncr® means the Officzr appainted under Section 3
of the Andhra Pradesh Excise Act, 1968. (Act XVIH of |968)

(3) the words and expressions used but not defined in this Act shail
have the meaning assigned to them in the Andhra Pradesh Excise Act,
1968 (Act XVII of 1968), and the rules made thereuader.

3. Termination of licences to sell Indign liquor etc., in whelesale.
(1) Notwithstanding anything contained in the Andhra Pradesh Excise
Act, 1968 and the rulcs made thereunder, the Indian Contract Act,1872
or any judgment, decree or order of any Court, Tribunal or other
authority or the terms and conditions of any agreement entered into
with the licensing authority under the Andhra Pradesh Excisc Act, 1968
(Act XVII of 1968). and a licence prior to the appointed date or any
other law for the time being in force, every import pirmit, export per-
mit, transport permif and licence granted to sell Indian fiquor, Forcign
liquor, Wine and Beer in wholesale and remaining inforce on the appoin-

_ted date shall stand terminated with cffect on and from the appointed
date and threreupon the licensing authority shall be free from all obli-
gations arising out of such permit and licence and accordingly no suit
or other proceeding shall be entertained or continued in  any Coust
apainst the licensing authority or any pzisoa or authority whatsoever
for the enforcement of any terins and conditions of such permit or
licence so terminated or for any damages or compensation on the grouad
‘that any loss is sustained by the termiunation thercof befare its expiry.

{2) Within a period of one month frem the date of commence”
ment of this Ael the-Government shall, takeover the catire slock o
Indian liquor, Foreign liquor, Wine and Becr which on the date of such~
commencement is in the possession of any holder of a permit or licence
which stood lerminated under sub-scetion (1) on such terms and condi-
tons as mway Lo preseribod. \

EXPLANATION :-— For the purpose ol this sub-section. the expres
_ sion “stock of Indian liquor, Foreign liguor, Wine and Beer  which on
the date of such commencement, is in the possession of any holder o
a permit or licence which stood termtinated under sub-sectiou (1) sha

4
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include stock in movem:it o1 the date of commznzamant of this At

" consequent on the orders plac:d by such holdsr with the appliers in

pursuance of permits granted by the competent authority under  the
Andhra Pradesh Excise Act, 1968 and the rules made (Aez X¥IT of 1963)
threunder.

4, Taking over of wholesale trade in Indgn liguor:— (1) Notwith-
standing anything contained in the Andhra Pradesh Exoise Act, 1968
the right to carry on whole sale tiade and distribution of Indian liquer,
Foreign liquor, Wine and B:er shall on gad from the appointed date
solely vest in the Government and subject to such rules as may b made
in this behalf the Aundhra Pradesh Bsverages Corposration Limited, 2
Corporation wholly owned and controlled by the Govermment shall
have the exclusive privilege of importing, exporting and carrying o the
wholesale trade and distribution of Indian liquor, Forciga liquor, Wine
and Beer on behalf of the Government, for the whole of the Stots of
Andhra Pradesh and no other person shall be entitled to any privilegs
of importing, exporting and supplying the same in wholeszle or distri-
buting the same for the whole or any part of the State.

Explanation:— For the removal of doubts it is hereby declared that
the Andhra Pradesh Beverages Corporation Limiled shall, while
carrying the wholesale trade and distribution of Indian liquor, Forsige
liguor, Wine and Beer under this section shall be deemed to be ar authe-
rity acting on behalf of the Government for purpose of scction 63A of

the Andhra Pradesh Excise Act, 1968 (Act XVII of 1968)

(2) The Andhra Pradesh Bevcrages Corporation Limited shall
open its branches in the State in such place and subject to suek -condi-
tions as the Commission may specify.

(3) Until the date on which the Andhira Pradesk B=vcrages Corpe-
ration Limited commences supplying, by whole sale, Indian liquer,
Foreign liquor, Wine and  Beer  retail dealers or till the date of the
expiry of a period of two months commencing on and from the appoin-
ted date  whichever is  carlier, the Government shall as an interim
measure, effect supply, by whole sale, of Indian liquor, Forcign liquoi
Wine and Beer to Bars, Clubs and Military Canleens and the retail dea-
ers dircetly through the officers ol the Government.
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5. Termination of licences to sell Indian liguor in retail ~Notwith-
standing anything contafied ia th: A vlhra Prad:sh Act XVII of 1968
aund the rules made thereunder, th: [adian Contract Act, 1872 {Central
Act IX of 1872) or any judgement, decree or order of any court, T-ibunat
or other authority or the terms and conditions of any agreement entered
into with the licensing authority under the Andhra Pradesh Excise Act,
1968 (Act XVII of 1968) and the licencee prior to the appointed date or
any other law for the tim~ bzing in force, every liccnee granted to sell
Indian liquor, Foreign liquor, Wine and Baer in refail and remaining
in force on the appointed date shall stand terminated with effect on and
from the appointed date and thereupon the licensing authority shall
be free from all obligations arising out of such licence and accordingly
no suit or other praceeding shall b2 entertained or continucd in any
court against ths licensing authority or any parson or authority what-
soever for the enforcement of any terns anl conditions of such licence
so terminated or for any dimages ot co>mpeasation on the ground that
any loss is sustained by th: termination thereof bzfore its expiry :

Provided that the licensing authority shail refuad any licence fee paid
as carnest money or otheswise which is found to b: in excess of the
amount duz to the Government in proportion to th: duration of the
licence enjoyed by the licyns: before its termination under this section.

6. 'Regulation of retail trade in liquor. —On and from the appointed
date, the retail trade in Indian liquor, Foreign liguor, Wine and Beer
shall be regulated by rules mad: by th2 Government in that behalf and
. notwithstanding anything contained in scction 5, it shall be competent
for the Government to provide in such rules any traansitional arrange-
ments for carying on retail trade until retail trade as regulated under
such rules com: into being and als> with regard to the stocks of Indian
liquor, Forcign liquor, Winge and Beer remaining on the appointed date
with the rcctail dealers,

7. Prohibition of private trade in Indian liguor ete.—(1) No person
shall import, export or otherwise carry on wholessle trade in Indian
liquor, Foreign liquor, Wine and Beer or carry on retail trade in Indian
liquor, Foreign liquor, Wine and Beer in coatravention of the provisions
of this Act.

(2) Any person who contravencs the provisions of sub-section (1)
shall be punishable with imprisonment which sliall not be less than two
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years but which muy extend uptoe five years or with fine  which shall not
be less than ten thousznd rupees but  which mey extend uplo twenty

. five thousand rupces or withh both.

8. Offences by Companies,.—(1) If the purson committing an offence
under this Act is a company, the company as well as every parson
inchurge of and iesponsible to the company for the conduct of its busi-
ness at the time of the commission of the offence shall be deemed to be
guilty of the offence and shall b2 liuble to be proceeded against and
punished accordingly:

Previded that nothing contained in this sub-section shall render any
such person liable to any punishment, if he proves that the offence was
committed without his knowledge or that he exercised all due deligence
to prevent the commissicn of such offence,

{2) Notwithstanding anything contained in sub-section (I}, where
any offence under this Act has been committed by a company and it is
proved that the offence has been committed with the consent or conniva-
nce of or that the commission of the offence is  attributable to any
neglect on the part of, any director, managcr, secretary or other officer
of the company, shall also be deemed to be guilty of that offince
and shiall L2 liabl: to by proceeded against and punished accordingly.

Explanation :—Fo., the purposses of this section,—

{a) Company mecans any body corporate, aad includes & firm  or
othuer assceiatien of individuals ; and

{b) ‘Directot” in relation to a firm, means a partoer in the firm,

9. Abatement of applications. —Notwithstanding anything contained
in the Andiwa Pradesh Excise Act, 1968 (Act XVIT of 1958} or the rules
ritade thercunder or in any judgement, decrec or order of any court,
tribunal or other authority cvery application made for the grant of
renewal of any permit or licence ot the nature referred to in seciions J
and Faad pending before the Commissioner or before the State Govern-
meuat or any other authority on the appoiated date and every atiion
taken, or enquiry made, in respect of such application, shall absis and
ali fees paid in connection therewith (including the application fec and
licence fee, if any) already paid shall be refunded.
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10. Aet not 1o apply bars and clubs.—Nothing c>liied in this Act
shall apply to Miiitary Cantseas, Stoves depactmets «ealing in liqeor
in wholesale or retail and to licenced bars and clubs supplying Indian
iiquor, Foreiga liquer, Wine and Beer to their cus.omers.

11. @verriding effect.—The provisions of this Aci shall have effect
notwithstanding anytiting contained ta the Andbhra Pradesh Excise Act
1968 (Act XVII ef 1968).

12. Pewer to make rules—(1) The Government may, by nolifica-
tion make rules for carrying out all or any of the purposes of this Act,

(2} Every rule made under this Act shail immedintely after it is mada,
be laid before the Legislative Assembly of the State if it is in s ssion and
if it is not in szssion, in the session immoadiately following for a total
period of lousizen days wiich may bz comprised in one session or in
~ wo successive scssions, and if before the expiration of the session in

twhich it is so laid or the session immediately following, the Legislature
Assembly ageees in making any modification in the rule or in the annul-
ment of the rule, the rule shidl, from the date on which the modification
or annulment is no.ifi=d, husv eifecl only in such modified form or shall
stand annulled, as the case may bz, so however that any such modifi-
caiien or anaulment snatl be witiiout prejudice 1o the validity of any-
thing previeusly dome under that rule.

13, Repeal of Ordinance 5 of 1993.—The Andhra Pradesh (Regula-
tion of Wholesal: Trade and Distributior and Retail Trade in Iadian
Liquer, Fercign Liquor, Wine and Beer) ordinance, 1993 is  hereby
repealcd.
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No.45] HYDERABAD, WEDNESDAY, OCTOBER 26, 2005.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the
24th October, 2005 and the said assent is hereby first
published on the 26th October, 2005 in the Andhra
Pradesh Gazette for general information:-

ACT NO. 24 OF 2005.

AN ACT TO AMEND THE ANDHRA PRADESH
(REGULATION OF WHOLESALE TRADE AND
DISTRIBUTION AND RETAIL TRADE IN INDIAN
LIQUOR, FOREIGN LIQUOR, WINE AND BEER) ACT,
1993.

Be it enacted by the Legislative Assembly of the

State of Andhra Pradesh in the Fifty-sixth Year of the

Republic of India as follows:-

[1]
A-246
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No.2] HYDERABAD, MONDAY, JANUARY 11, 2016.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS ETC.

The following Act of the Andhra Pradesh Legislature received the assent
of the Governor on the 8" January, 2016 and the said assent is hereby first
published on the 11* January, 2016 in the Andhra Pradesh Gazette for general

information:-

ACT NO. 2 OF 2016.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
(REGULATION OF TRADE IN INDIAN MADE FOREIGN
LIQUOR, FOREIGN LIQUOR) ACT, 1993.

Be it enacted by the Legislature of the State of Andhra Pradesh in

the Sixty-sixth year of the Republic of India, as follows:-

15 (1) This Act may be called the Andhra Pradesh (Regulation of Trade in Indian
Made Foreign Liquor, Foreign Liquor) (Amendment) Act, 2016.

(2) It shall come into force at once.

2 In the Andhra Pradesh (Regulation of Trade in Indian Made Foreign Liquor, Foreign

Liquor) Act, 1993 (hereinafter referred to as the Principal Act), in section 4,-

Short title and

commencement.

Amendment of
section 4.

Act No.15 of
1993.
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(1)

in sub-section (1).-

(i) for the words, “the Andhra Pradesh Beverages Corporation Limited, a Corporation wholly

Act 18 of
2013.

owned and controlled by the Government”, the expression “the Andhra Pradesh Beverages
Corporation Limited, the Andhra Pradesh State Beverages Corporation Limited
incorporated under the Companies Act, 2013 or any other Corporation wholly owned,
controlled and authorized by the Government in this behalf”, shall be substituted;

(ii) for the words, “exclusive privilege”, the word “privilege” shall be substituted;

(iii) in the Explanation thereunder, for the words, “the Andhra Pradesh Beverages Corporation

)

Amendment 3.

of section 4A.

Amendment 4,

of section 4B.

Limited” the expression “the Andhra Pradesh Beverages Corporation Limited, the Andhra
Pradesh State Beverages Corporation Limited incorporated under the Companies Act,
2013 or any other Corporation wholly owned, controlled and authorized by the Government
in this behalf”, shall be substituted.

In sub-section (2), for the words, “the Andhra Pradesh Beverages Corporation Limited”
the expression “the Andhra Pradesh Beverages Corporation Limited, the Andhra Pradesh
State Beverages Corporation Limited incorporated under the Companies Act, 2013 or
any other Corporation wholly owned, controlled and authorized by the Government in
this behalf”, shall be substituted.

In section 4-A of the principal Act, for the words, “the Andhra Pradesh Beverages
Corporation Limited” the expression “the Andhra Pradesh Beverages Corporation Limited,
the Andhra Pradesh State Beverages Corporation Limited incorporated under the
Companies Act, 2013 or any other Corporation wholly owned, controlled and authorized

by the Government in this behalf”, shall be substituted.

In section 4-B of the principal Act, for the words, “the Andhra Pradesh Beverages
Corporation Limited” the expression “the Andhra Pradesh Beverages Corporation Limited,

the Andhra Pradesh State Beverages Corporation Limited incorporated under the
Companies Act, 2013 or any other Corporation wholly owned, controlled and authorized
by the Government in this behalf™, shall be substituted.

C.S.S.V. DURGA PRASAD,
Secretary to Government,
Law Department.
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ANDHRA PRADESH ACTS,» ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the Governor on the
14™ August, 2019 and the said assent is hereby first published on the 17" August, 2019 in the Andhra
Pradesh Gazette for general information : : ‘

ACT No. 23 of 2019

AN ACT FURTHER' TO AMEND THE ANDHRA PRADESH
(REGULATION OF TRADE IN INDIAN MADE FOREIGN LIQUOR,
FOREIGN LIQUOR) ACT, 1993.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventieth year of the Republic of India, as follows:-

1. (1) ThisAct may be called the Andhra Pradesh (Regulation of Trade Short title

in Indian Made Foreign Liquor, Foreign Liquor) (Amendment) and
‘Act, 2019. 7 Commencement.

(2) It shall come into force on suich date as the Government may, by
notification, appoint. ’

2. In the Andhra Pradesh (Regulation of Trade in Indian Made Foreigh ~ Substitution of

~ Liquor, Foreign Liquor) Act, 1993, for section 6, the following shall be -
substituted, namely,- '

(Act No. 15 of

1993)

J oA : [1]
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‘Reguilation of seliingby| 6. (1) Notwithstanding anything contained in the
Shop, by Barand by In-|  Andhra Pradesh Excise Act, 1968, and the rules
House licenses made thereunder, on and from the appointed

date, and subject to such Rules as may be made in this behalf, the Andhra
Pradesh State Beverages Corporation Limited incorporated under the
Companies Act, 2013 or any other Corporation wholly owned, controlled
and authorized by the Government in this behalf shall have the exclusive

_ privilege of selling by Shop for the whole of the State of Andhra Pradesh and
no other person shall be entitled to any privilege of selling by Shop for the
whole or part of the State. ‘

(2)  The privileges of selling by Bar and selling by In-House shall be
regulated by the rules made by the Government in that behalf.

(3) Notwithstanding anything contained in section 5, it shall be competent
for the Government to provide in such rules any transitional arrangements
for carrying on the trade by Shop, as reguiated under such rules comes into
being and also with regard to the stocks of Indian Made Foreign Liquor and
‘Foreign Liquor remaining on the appointed date with Shop.”.

SALADI VENKATESWARA RAO,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,

Law Department. '

Printed by the Commissioner of Printing, at A.P. Legislative Assembly Printing Press, Amaravati.
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Short
title,
extent
and
com-
mence-
ment.

Amend-
ment

of the
long
title.
(Act15
of 1993)

Amend-
ment of
section 1.

Substitu-
tion of
section 6.

1. (1) This Act may be called the Andhra Pradesh
(Regulation of Whole Sale Trade and Distribution and
Retail Trade in Indian Liquor, Foreign Liquor, Wine and Beer)
(Amendment) Act, 2005.

(2) It extends to the whole of the State of Andhra
Pradesh.

(3) It shall be deemed to have come into force with
effect on and from 20th May, 2005.

2. In the Andhra Pradesh (Regulation of Whole Sale
Trade and Distribution and Retail Trade in Indian Liquor,
Foreign Liquor, Wine and Beer) Act, 1993 (hereinafter
referred to as the principal Act), in the long title, for the
words "(Regulation of Wholesale Trade and Distribution and
Retail Trade in Indian Liquor, Foreign Liquor, Wine and
Beer)", the words "(Regulation of Trade in Indian Liquor,
Foreign Liquor)", shall be substituted.

3. In section 1 of the principal Act, in sub-section (1),
for the words "(Regulation of Wholesale Trade and
Distribution and Retail Trade in Indian Liquor, Foreign Liquor,
Wine and Beer)", the words "(Regulation of Trade in Indian
Liquor, Foreign Liquor)", shall be substituted.

4. For section 6 of the principal Act, the following shall
be substituted, namely,-

"Regulation| 6. On and from the appointed date, the sale by

of Sale in | Shop, Bar or in-house in Indian Liquor and For-
Shop, Bar | eign Liquor shall be regulated by rules made
and by in- | py the Gover nment in that behalf and not with-

house standing anything contained in section 5, it shall
Licence. | pe competent for the Government to provide
in such rules any transitional arrangements for carrying on
the trade by Shop, Bar or in-house until such trade as regu-
lated under such rules comes into being and also with

October 26,2005] ANDHRA PRADESH GAZETTE EXTRAORDINARY 3

regard to the stocks of Indian Liquor and Foreign Liquor
remaining on the appointed date with Shop, Bar, or
In-house.".

5. For section 10 of the principal Act, the following shall
be substituted, namely,-

"Act not to |10, Nothing contained in this Act shall apply to
apply to Military Canteen Stores Department dealing in
canteen . . . . "

Indian Liquor and Foreign Liquor.".
stores
depart-
ment.

6. The Andhra Pradesh (Regulation of Whole Sale Trade
and Distribution and Retail Trade in Indian Liquor, Foreign
Liquor, Wine and Beer) (Amendment) Ordinance, 2005 is
hereby repealed.

T. MADAN MOHAN REDDY,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

Substitu-
tion

of sec-
tion 10.

Repeal of
Ordi-
nance
No. 6 of
2005.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS ETC.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 16th April, 2012 and
the said assent is hereby first published on the 16th April, 2012 in
the Andhra Pradesh Gazette for general information:-

ACT No. 5 OF 2012.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
EXCISE ACT, 1968 AND THE ANDHRA PRADESH
(REGULATION OF TRADE IN INDIAN MADE FOREIGN
LIQUOR, FOREIGN LIQUOR) ACT, 1993.

Be it enacted by the Legislature of the State of Andhra Pradesh
in the Sixty-third Year of the Republic of India as follows:

[1]
A. 304
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Short Title 1. (1) This Act may be called the Andhra Pradesh Excise
and and the Andhra Pradesh (Regulation of Trade in Indian made
fq‘::&e Foreign Liquor, Foreign Liquor) Acts (Amendment) Act, 2012.
ment. (2) It extends to the whole of the State of Andhra Pradesh.
(3) (i) clause 2 shall be deemed to have come into force
with effect on and from the 21st July, 1993.
(ii) clause 3 shall come into force on such date as the
State Government may, by notification, appoint;
Insertion 2. After section 4 of the Andhra Pradesh (Regulation of Trade
of new in Indian made Foreign Liquor, Foreign Liquor) Act, 1993, the
Sections  following sections shall be inserted, namely:-
4A, 4B
and 4C.
Act 15 of
1993.
“Levy of Trade 4-A. The Government shall from time to time,
margin, Privilege | specify the Trade margin, Privilege Fee or
fee etc. any other levy, by whatever name called, to

be collected by the Andhra Pradesh Beverages Corporation
Limited from the holders of licences.

Remittance to 4.- B. The Amount realized under section
the Government. | 4A being the income of the Government, shall
be remitted by the Andhra Pradesh Beverages Corporation Limited
to the Government in the manner specified by the Government.

Privilege fee etc., 4-C. Notwithstanding anything contained
under sections in this Act, the Andhra Pradesh Excise Act,
23(1),23-A and 1968 and the rules made there under or any
23-Bofthe AP |order issued by the Government or the
Excise Act to be | Commissioner of Prohibition and Excise, all
the income of the | @mounts paid by the Corporation from 21-07-
Government. 1993 to the Commissioner of Prohibition and
Excise orthe Government as privilege Fee
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or Special Privilege Fee or any other fee or cess, by
whatever name called, in consideration of the privilege
conferred on the Corporation, as per the provisions of
sections 23(1), 23-Aand 23-B of the Andhra Pradesh Excise
Act, 1968 shall be deemed to be and always deemed to
have been the income of the Government and due payment
for the relevant years in terms of section 4B”.

3. In the Andhra Pradesh Excise Act, 1968, section Act17 of
23-A and section 23-B shall be omitted. 1968.

A. SHANKAR NARAYANA,

Secretary to Government,

Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGISLATIVE ASSEMBLY
PRESS, HYDERABAD.
2012.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor onthe 23" December, 2021 and the said assent is hereby first published on
the 29" December, 2021 in the Andhra Pradesh Gazette for general information :

ACT No. 31 of 2021.

ANACT FURTHERTO AMEND THE ANDHRA PRADESH (REGULATION
OF TRADE IN INDIAN MADE FOREIGN LIQUOR, FOREIGN
LIQUOR) ACT, 1993. '

Be it enacted by the Legislature of the State of Andhra Pradesh in the seventy
second year of the Republic of India as follows,-

1. (1) This Act may be called the Andhra Pradesh (Regulation of Trade in Indian Made - short title and
Foreign Liquor, Foreign Liquor) (Amendment) Act, 2021. e s

(2) 1t shall be deemed to have come into force with effect on and from the 3% September,
2021. ?

2. Inthe Andhra Pradesh (Regulation of Trade in Indian Made Foreign Liquor, Foreign - Insertion of
Liquor) Act, 1993, at the beginning and before section 1, the following Chapter shall be i

added, namely,- ActNo. 150f1993.

“CHAPTER-I”

3_. In section 6 of the Act, after sub-section (1), the following proviso shall be added,' K iaiiek of .
namely,- ) section 6.

“Provided that it shall be competent for the Corporation to inter alia, also undertake
implementation of welfare programmes to benefit the members of scheduled castes,
scheduled tribes and backward classes, as a part of its main objects, as enabled in
Chapter-II of the Act, as heremafter provide.”.

[1]
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Insertion of
new Chapter- [1.

Central Act No.8
of 2013

4. After section 6 of the Act, the following Chapter shall be inserted, namely,-
“Chapter- 11

6A : In this chapter; unless the context otherwise requires :-

(a) Andhra Pradesh State Beverages Corporation Limited (berein after referred
to as “Corporation”), means the Company established under the Companies Act,
2013 bearing CIN No. U15400AP2015SGC097161 to perform and undertake
such activities enabled as per its Memorandum of Association (MOA) and Articles
of Association, as amended from time to time;

(b) “Backward classes” in relation to the State of Andhra Pradesh shall have the
- same meaning and inclusive ofall classes in the list of Socially and Educationally
Backward classes under Articles 15 (4) and 16 (4) of the Constitution of India;

-(¢) “Govémment” means the Government ofAndhfa Pradesh;

(d) “Scheduled Castes” in relation to the State of Andhra Pradesh shall have the
same meaning as indicated in the list notified under Article 341 of the Constitution’
of India;

(e) “Scheduled Tribes” in relation to the State of Andhra Pradesh shall have the
same meaning as indicated in the list notified under Article 342 of the Constitution
of India ;

(f) “State” means the state of Andhra Pradesh.

6B. Statutory status of the Corporatioﬂ' The main objectives of the Corporation, shall
inter alia include the followmg, in addition to the existing objectives:

(1) To utilize its income exclusively to promote the interests of the members of scheduled
castes, scheduled tribes and backward classes in the State of Andhra Pradesh by

implementation of various welfare schemes entrusted to the Corporation under this :
Act.

(2)  Infurtherance ofthe above, to include in its objectives, the activity of the
servicing of the debt, if any incurred by the Corporation, from out of its exclusive
‘operations, for the purposes of carrying out its principal objectives, i.e., the monopoly
in liquor and the other main object being to implement the welfare programmes, as
hereinafter provided for.

Provided that the Corporation shall secure amendments to its
Memorandum of Association and Articles of Association, in’ accordance with

the above and shall continue to abide by the provisions of the Companies Act,
201 ;5

6C. The Government shall from time to time, entrust to the Corporation, the
implementation of welfare programmes initiated for the purpose of promoting the
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interests of the members of Scheduled Castes, Scheduled Tribes and Backward Classes,

in addition to the schemes entrusted under section 6D.

6D. With effect from the date as would be notified by the Government, the Corporation
shall be responsible for implementing the welfare programmes named, YSR Cheyutha,
YSR Aasara, Jagananna Ammavodi, to the extent of their application to the Schedules
Castes, Scheduled Tribes and Backward Classes in the State of Andhra Pradesh
exclusively from out of the commercial activities of the Corporation:

For the purposes of this section:

(a) YSR Cheyutha shall have the same meaning ascribed to it in GO. Rt.
No. 488, PR & RD (RD-I) Department, dated 21* August 2020 modifi ed
from time to time.

(b) YSR Asara shall have the same meaning ascribed to it in GO. Rt.
No. 654, PR & RD (RD-I) Department, dated 21 August 2020 modlﬁed
from time to time.

(c) Jagananna Ammavodi shall have the same fneaning ascribed to it in
G.O. Ms. No. 79, School Education (Prog-1I) Department, dated 4%
November, 2019 modified from time to time.:

6E. (1) The Corporation shall maintain books of account and other books in relation
to the busmess and transactions in such form, and in such manner, as prescribed under
the Compames Act, 2013. -

(2) The accounts of the Corporation shall be audited by an Auditor appointed by the
Government, in consultation with the Comptroller and Auditor General of India.

(3)  Within six (6) months from the end of the financial year, the Corporation shall
send a copy of the accounts audited together with a copy of the report of the Auditor
~ thereon to the Government.

(4) The Government shall cause the accounts of the Corporation together with the

audit report thereon forwarded to it under sub-section (3) to be laid before the State
Legislature, as far as possible before expiry of the next succeeding year to which the
accounts and the report are related.

6F. (1) Notwithstanding anything contained in section 6E, the Government may order
that there will be concurrent audit of accounts of the Corporation by such person as it
thinks fit. The Government may also direct a special audit to be made by such person
as it thinks fit of the accounts of the Corporation relating to any particular transaction
or class or series of transactions of a particular period.

(2)When an order is made under sub section (1), the Corporation shall present or
cause to be presented for audit all such accounts and shall furnish to the person, for
such information as the said person may require for the purpose of audit.”.

°
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Insertion of 5. After section 6F of the Act as so inserted and before section 7, the following
SR Chapter shall be inserted, namely, -

“Chapter- 111"

Repeal and Savings, O (i) The Andhra Pradesh (Regulation of Trade in Indian Made Foreign Liquor,

“Ordinance No. 15 of Foreign Liquor) (Amendment) Ordinance, 2021 is hereby repealed.
2021.

(2) Notwithstanding such repeal, anything done or any action taken under the
said Ordinance shall be deemed to have been done or taken under this Act.

VADDADI SUNITHA,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
Law Department.
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